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IN THE CENTRAL ADMINISTRATIVE RIBUNAL HYDERABAD BENCH HYDERABAD

M.A.ND,329/36 in R.A.8B.NO. /96

in
0.ANBJ775/94 "~
Batwean: ‘ Date of Order: 6464964
P.NeNarasimhan o : o
JesApplicant.
And )
14 Tha Secretary, Dept. of Bosts,
. Naw Delhiil _
24 The Sacretary, Ministry of Finance,
Govte of India, New Dalhiu
3. The Chisf Postmester -General,
Maharashtra Circle, Bombay. - : .
- Jde'sReapendants,i
Counsel for the Applicant. : Mr.S.Ramakrishna Rao
Counsal Por the Raspondesnts @ MrsiN,R.Ddvraj, SriCGSCd

CORAM:

THE TRIBUNMAL MADE THE FOLLOWING ORDER:

This MA is Pilad By the applicant in the OA for condon-
ing the delay of ons month and four days in filing this RJA. Heard bath
the sidess Learnad standing counsel submitted that the delay is anly
for a period of one month and four days and hence tha MA may be allowed
and RA be disposed of on ma:its$ In viev of the above submission, the
MA for condoning ths daelay is allouwedy? The M is grdered accordingly.
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To . . .
1 The Secrstary, Dspt. of Posts, New Delhi. = - - S
2. The Secretary, Ministry of Finance,Goyt. of India, New Delhid

3 The Chief Postmaster General, Maharashtra Circla, Bombayd! ;

473 Gne cepy te Mr, 5.Ramakrishna Rao, Advocate,CAT,Hyderabads :
Se One copy to firsNJR.Devraj,Sr.CGSC,CAT ,Hyderabads:

64 One copy to Library,CAT,Hyderabads

'~ 74& Ons duplicate copy.!
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| . : HYDERABAD BENCH HYDERABAD
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ADMITTZD 4ND INTERIM DIRECTIDNS ISSUED
ALLGJED
DISPOS:0 OF WITH DIRECTIONS

. ; , T oxsmzjsao
‘ 'DISMISSED A5 WITHORAWN
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ORDERED /REIEEIED

NG uaoﬁfs AS TO COSTS






